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.Banarsi Prasad @ Bhaqa£ vs. Union of India & Ors,

Shri P_l'.L. Paswan, ’Rgeoi’strar 1/c.
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\Bef‘-ecté in 1tem\ﬁio. 21 has xp been polnted A
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: - ‘ (M.L. Paswan) |
Reoistrar I/C.

-

Shri HM.L.PasWan, Registrar I/e .

Defects have been removed .

List before the Bench on 16 4.96 for admission..
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O.A.2 213/96

.4/31.10.96 ‘None for the parties.
' adjoyrned/to 28,11.1996 for admission.

5 KI "~ (D.Pur kayastha) RS » 7b. 5aha).’

Member'(J) - _ Mambe')
. - { .(-\'
_5.:/ 28.11.96. - None appears For the applicant todLy also, N
o The UA is dlsmlssed in def‘ault. - &’H)\/V &
/ces/ “(K.0. Sah{/ (VN Mahrotra) S
L : Member (A) ' ' Vice-chairman.-
6/15,07.98 vide order dated 20/15,07,98 passed in M.A, 14/97
the 0.A. is restored to its originall number, )
List on 18,09, 1998 for admission.
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SKJT Member (4A) : \Y 1ce- Ihairman .

7/18,9.1998 ~ At -the request made on behalf of the learned

-~

Counsel for the applicant, Ehe case is a'djourned‘
to 15,12,1998 fa admission.
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Applicant (s)...

Advocate for Applicant (S).. «e «ee wee vee wen was
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- Note of Resistry

Orders of the Tribunal

8/15.12,98 Shri s.N.Tvwary, counsel for the apolicant.h
. ‘Learned counsel for the appllcant
stateq that a M.A. has been filed for amendment
of pleadlng Wthh 1s not on record, If already
filed, list ‘the M.a. alongwith C.A, on 03.0Z,99

.. for .hea”ing on M.A,

__ (LaKShman Jha) : $L. Re Ko Prasad)
. SKI - . - Member(Jy) . Member(a)
9./ B.2.99. ~ Shri S.N. Tiwary, the counsel for the applicant.
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" List it 'on 22.4.99 for hearing on admission as

prayed fors - <. : :
0&\7/ e
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(LAKSHMAN JHA) - | | (L.R.K. PRASAD)
MEMBER (3) MEMBER (A)

10/22,04,99 = ShriS.N,Tiwary, proxy-counsel for the
applicant,
List it on 03,05.1999 for admission as

jo¥ec yed for, \ oo * . é,w
(L. Hndngdiana) (S.Narayna)
SKJ ' ~Member(A) -~ - Vice-Chairman

»

11/03.05.99 Shri & 1\.1‘:.wazy, proXy-counsel for the
applicant, ) v

— e

: : On the request made by the counsel appearlng
Jon behalf of the applicant, l2t the matter be listed
on ¢3,05.1999 for admission.

mlngl' a)- .
SKJ Member (3) Vlce-c,halrman
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12/13,05.99 Shri D.N.Prasad, counsel for the
appliCént. | S

The applicant earlier came with two fold
préyers, one for granting Second ['ime . Bound Promo-
tion and thel other for direction to the;reSpondents
not to ‘deduct the penal rent® from his pension,
The wsecond relief\ has since been deleted and the—
prayer has been confined to only grant of Second
T ime Bound Promot ion. Even though no specific date
has beexlﬁ given in th/e body of the O.A. as to g’éﬁat
what point of time or the dafie, the applicant £%2
became Aentit‘le-d._tc; Second Time Bound Promotion, it
was orally submittedl-,by the learned oounsel for
the applicant that on completion of 26 years of b
his se:vice,’ h#_peéame enﬁitled to sécond T ime
Bound Promotion 01;1 3rd November, 1993, Sometime

thereafter the applicant retired w.e.f, 3lst Jan-
Lakin

uaxy, ¢995 This 0.A, has been filed much &f%e-r

i.e. 15th March 1996. 0bv1ously, th:Ls O.A, Was
time barred with regard to the claim of second Tim
Bound Pm@;io‘n wﬁiéh,,ac;o:ding to the case of
the applicant, became due sometime in the year
1993, "’ |

_ : | N
For the reasoms, aforesaid, this 0.A. is

~... (s.Naf@yan)

Member(A) e Vice-Chairman

.dismissed as time barred,



